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Central Administrative Tribunal

Principal Bench

Aa» No. 1443/91 •

NSvvOelhij this the 7th day of June,1995

Hon|ble Shri J.?. Shartna, Menber (j)
Hon ble •^hri B.K» Singh, Monber (a)

Shri R-«C»NagPal
I.T.O. Headquarters( Incctne-tax Qeptt.),
Company Circle,

•• •• Applicant

(By Shri H.R,Gupta, Advocate)

Versus

1. Secretary,
Central Board of Direct- Taxes-.
North Block,
New Delhi,

•2.- Chief Commissioner ( Adin. ) of
Inccmei!.tax,

• Delhi. .. • • Respondents
(By Shri R«S. Agga^vval, Advocate)

Juidaement( al)

by Hon'ble Shri J-P. Sharma, Monber (j) .

The applicant has a grievance that his date of

pro.Tiotion i.e. 15/12/1980 should be preponed to 4.12.1978 as

IncQne-tax Officer on the basis that junior to the applicant

Shri S.C.Khosla appearing at serial No, 181 of the
#

seniority list of Inspectors of IncQne-tax as per seniority

list dated 11. 3.1988 was promoted and the cOnsequential

benefits for proponing prQiiotion to the i os t of Income-tax

Officers be also to the ao.li, ,
1 / Cant,'
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Shri D.B.Gupta appeared for the applicant and Shri R,S,
ASgaraal appeared f® the respondents and both the

counsel gave a joint statement that a direction be

issued to the respondents to dlspcse of the representation'
Of the applicant. That representation dated 2.4.199i is

On record filed aS Annexure .vl.

The respondents in Para No. 4.6 in their counter,
•which was filed in Feb. ,1991 through Shri R.3. Aggarwal,

Aivocate has stated that the Said representation is

under consideration of the respondents. The applicant •

in the rejoinder in para No. 4.6 has also stated that

, the representation of the applicant has not been disposed

Of.

In view of the facts and cir ciras tances , the .

present application is disposed of on the statement of

both the counsel for the parties v^ith a direction

that respondents should dispose of the representation

of the applicant exP^itiously,with no order aS to costs,'

( 3.K''̂ N3H)
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( j.p.sh.^ma)
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